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out after necessary legislative changes and regulatory approvals. The Government will
remain the majority shareholder and will continue to retain management control

safeguarding the interest of policy holders.

(d) and (e) LIC is not losing its market share. As on 31.03 2019, Life Insurance
Corporation of India (LIC) had a market share of 74.71% in number of policies and
66.24% in first year premium income. As per data published by Life Insurance Council,
Life Insurance Corporation of India has market share of 77.61% in number of policies
and 70.02% in first year premium income as on 31.01.2020.

India’s rank in Corruption Perception Index

*134. SHRIMATI CHHAYA VERMA: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that in a study conducted by an international organisation
on 180 countries, India is ranked 80 in Corruption Perception Index;

(b) whether it is also a fact that there is no satisfactory improvement in elimination
of corruption after demonetisation and steps taken towards elimination of corruption; and

(c) whether Government has conducted any study as to know why prevention
of corruption is not succeeding; and if so, the details thereof?

THE MINISTER OF FINANCE (SHRIMATI NIRMALA SITHARAMAN): (a) As
per the information available in the open source, in the report published by the agency
"Transparency International' on Corruption Perception Index (CPI) for the year 2019,
India is placed at 80th position among 180 countries surveyed in 2019. This survey/
report by Transparency International was not conducted at the behest of the Government
of India.

(b) There is no evidence to show that there is a rise in corruption after
demonetisation. On the contrary, demonetisation, besides serving other objectives of
eliminating fake currency, stopping terror financing, promoting formalisation of economy,
promoting digital payments, also succeeded in unearthing black money.

Eliminating black money was one of the objectives of demonetisation. During the
period from November 2016 to March 2017, the Income-tax Department conducted
search and seizure actions in around 900 groups leading to seizures of around
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¥ 900 crore, including cash of ¥ 636 crore and admission of undisclosed income of
about ¥ 7961 crore. Further, a dedicated campaign was launched to take focused action
on non-filers who had deposited large value of cash during the demonetisation period.
The cash deposit data was analysed to identify those persons whose cash transactions
did not appear in line with their profile. These exercises promoted compliance, which
has resulted in increase of income tax returns filer base and direct tax collections also.

The Government of India, in pursuance to its commitment to "Zero Tolerance
against Corruption" has taken several measures to combat corruption, which, inter
alia, include the following:-

(i) Systemic improvements and reforms to provide transparent citizen-friendly services
and reduce corruption. These include:

1. Disbursement of welfare benefits directly to the citizens under various
schemes of the Government in a transparent manner through the Direct
Benefit Transfer initiative.

2. Implementation of E-tendering in public procurements.
3. Introduction of E-Governance and simplification of procedure and systems.

4. Introduction of Government procurement through the Government e-
Marketplace (GeM).

(i) Discontinuation of interviews in recruitment of Group 'B' (Non-Gazetted) and
Group 'C” posts in Government of India.

(iii) The All India Services (Disciplinary and Appeal) Rules and Central Civil Services
(Classification, Control and Appeal) Rules have been amended to provide for
specific timelines in the procedure related to disciplinary proceedings.

(iv) The Prevention of Corruption Act, 1988 has been amended on 26.07.2018 to bring
a paradigm shift in tackling corruption in as much as clearly criminalising the act
of giving bribe and to help checking the big ticket corruption by creating a
vicarious liability in respect of senior management of commercial organisations.

(v) Central Vigilance Commission (CVC) through various orders and circulars
recommended adoption of Integrity Pact to all the organisations in major
procurement activities and to ensure effective and expeditious investigation
wherever any irregularity/misconduct is noticed. In addition, the CVC, as an apex
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integrity institution, has adopted a multi-pronged strategy and approach to combat
corruption, which encompasses punitive, preventive and participative vigilance.

(vi) The institution of Lokpal has been operationalised by appointment of a Chairperson
and Members. Lokpal is statutorily mandated to directly receive and process
complaints as regards alleged offences against public servants under the Prevention
of Corruption Act, 1988.

() No, Sir.
CGHS empanelled hospitals in Tamil Nadu

*135. SHRI T. K. RANGARAJAN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ the number of empanelled private hospitals under CGHS in Tamil Nadu;

(b) whether there is any proposal to increase the number of such empanelled
hospitals in Tamil Nadu; and

() whether there is any due to be paid to these empanelled hospitals, if so, how

much?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH VARDHAN):
(a) 33 Private Hospitals including 17 Multi Speciality hospitals, 14 Eye Care Centres and
2 Dental Clinics are empanelled under Central Government Health Scheme (CGHS) in
Tamil Nadu. Apart from this, 6 Diagnostic Laboratories are also empanelled under CGHS
in Tamil Nadu.

(b) Empanelment of private Hospitals under CGHS is a voluntary process.
Intending private Hospitals apply for empanelment under CGHS. The private hospitals
fulfilling the eligibility criteria and terms and conditions of empanelment get empanelled
under CGHS. CGHS is open to empanel more hospitals in CGHS covered cities of Tamil
Nadu.

() There is always some time lag between submission of the hospital bills and
their actual payment. The bills are settled on first come first served basis. The hospital
bills pending for payment under CGHS in Tamil Nadu amount to ¥4.94 crore.



